IN THE CENTRAL ADMINISTRATIVE fRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
O,A.No, 394/99 Date of Order s 12.3.99
BETWEEN 2
Ch.,V.Prasada Rao .+ A pplicant,
ANYD

1,The Chief General Manager,
(Te lecom), A.P.Circle,
Doorsanchar Bhavan, Nampally,
Hyderabad,

2.The General Manager (Telecom),
Visakhapatnam,

3. The Telecom Bistrict Manager,
Ongole, Prakasam District,

4, The’ Sub-Divisional Officer,

Te lecom, Markapur, Prakasam Dist, .+ Respondents,

Counsel foxr the Applicant . M, K.Ananda Rao

Counsel for the Respondents e M. B.N.Sharma

CORAM‘E

HOM'BLE SHRI R, RANGARAJAY ; MEMBER (ADMY,)

HON'BLE SHRI B,5. JAI PARAMESHWAR 3 MEMBER (JUDL,)

X As per Hon'ble ShriB,.S.Jai Parameshwar, Member (Judl,) X
Mr.,Adeiah for Mr,Ananda Rao, learned counsSel for the
applicant end Mr,B,M.Sharma, leamed Standing counsel for

the respondents,



—

- e 2 LN
2e The applicant herein was engaged as casual mazdoor

on daily wvages w.e,f. 1,6,83 by R-4, He was discharged

".'.
bl

wne.f. 3103.86.

3 He has filed this OA for a declaration that the
action of the respondents in not engaging him as casual
mazdoor when the work ;.s availaple is arbitrary, illegal
and for a consequantial direction to re-engage the applicant
as mazdoor before appointing any fresh candidate on priority
basis by entering the name of the applicant into the register

s

as magdoor,

4I. The applicant was discharged in 1986, He has not

approached this Tribunal in time. There is a delay of
ane. ‘

nearly 13 years and odd. W®e hawe dismissing the OA only

on the ground of delay and laches, But however we make it

”

Shall
clear that the dismissal d&oes not come in the way of the

b'wx/\,a -é_u\-)m}eme.v\.&
respondents considering himLas casual magdoor in future

in preference to freshers from open market having regard

to his past experience,

OQSSQM—:{-M
S5e With t he above diwecdtion the QA is ordered at the

admission stage itself, No costs,

' Pt —=
%’M { R . RANGARATJALI™ )

fiber (Judl.) Member (Adrm..“.
<
\L}y Dated s 12th March, 1999 "y
(D Phoe

ictated in Open Court ) o
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